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Regarding Calcutta, today®s Times of India
says @

“As much as 671 tonnes of pollutents
are cmitted each day into the air (this in-
cludes gascous wastes from i
domestic  sources,  power
units and sutomobiles). Not -
singly, one out of every fom-stu&enu.
in Calcutta suffers from  tubercul

MR. DEPUTY-SPEAKER. He may
continue later. We bhave to go to the

Now we take up Private Memberns
Business.

15. 30 hrs.

COMMITTEE QN PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTIETH R.lrouf
ot v festre qrwem (grfye ) :

ASADHA 80, 1000 (SAKA)  Bills Introduced 283

TSR AERE, § weTw v §
“Fir ag awr Fesroerdy wee
¥ fredael owr  dwedt
st wfufe & el
wftde &, 9 10 g,
1978 ¥ war ¥ TR
fsar mar ar, @y &0

_hm.hDEPUT\.’-SPMRFI‘hequn-
““That this House do the
'I‘mdal\md mlﬂee
Mwlbeﬂmmmtbeagth July,
‘m.l
The motion was adopled.

£5'30 hre.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Preamble and article, ¢i.

SHRI CHITTA BASU {ﬂl
I beg to move for leave to introduce &
gthu- to amend the Constitution of In-

. MR. DEPUTY-SPEAKER 1 The ques-
tion

“That leave bc granted to introduce
aBll fmthummmdlho Constitution
of India,™
The motion was adopled

SHRI CHITTA BASU: I introducedf
the Bill.

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL*

(Insertion of new section 7A)

off i www weft (Tgoew) ¢
¥ gery v § fe oiw sfaffier

*Published in Gazette of India Extracrdinary, Part II, Section g, dated g1-7-78.
tIntroduced with the recommendation of the President.



383 Bie'Mntrodiced  JULY 121, <1078 Bills Introduced 284
TS coyzoRy MR e
wfufraw, 1951 %1 WAT eWlew @ SHRI PRASANNBHAI MEHTA :
W fadgs Y gquenfa s & 1208 1o move Sor boave © Iniriduce o

wwfa & a3
MR. DEPUTY-SPEAKER : The
question  is:

" That leave be granted to introduce
a Bill farther to amend the Represen-
tation of the People Act, 1951,

The motion was adopled,

ot vm wem @eh ;¥ fodew
®r grEtfoa s@T g |
15.31 hrs,
TRADE UNIONS (AMENDMENT)
BILL*

(AMENDMENT OF SECTIONS 2, 4, ETC.)

(SHRI  PRASANNBHAI hfm}-cl'r.q
avnagar) : to move for lcave
in inmm). a Bill l'urt!us'r to amend  the
Trade Unions Act, 1926.

MR. DEPUTY.SPEAKER :  The
question  is:

“That leavc be granted o introduce a
Bill further 10 amend the Trade Unions
Act, 1926".

The motion was adopled.

SHRI PRASANNBHAI MEHTA : 1
introduce  the Hill.

FACTORIES (AMENDMENT) BILL®
(AMexowENTS oF SecTions 8, g, ETC.)

SHRI PRASANNBHAI MEHTA : 1
beg to move for leaye to introduce a Bill
further to amend the Factorics Act, 1048,

MR. DEPUTY-SPEAKER : The
question  is:

"That lcave be granted 1o intreduce a
Bill. further to amend the Factories

Act, 1948".
The motion was adopled.

SHR1 PRASANNBHAI MEHTA:
T introduce the Bill,

or mm%ulwy mjlit
training to all able-bodied  citi-
zens in the country.

MR. DEPUTY.SPEAKER : The
question st

llil‘J' That tt::mfhe gnmed] 1o imrod;:.oe a
to provide for compulsory  military
training to all able-bodicd ritizens in the
country".

The motion was adopled,
SHRI PRASANNBHAI MFEHTA : 1
introdure the  Bill.

COMPULSORY VOTING BILL*

SHRI PRASANNBHAI MEHTA :
lhegtnpmcfotlemw immlgnii:lel
to provide for compulsory voting by
electorate in the country.

MR. DEPUTY-SPEAKER : The
question  ia: .

““‘Thatleave be granted wointroduce u Bill
to provide for compubsory votig by the
electorate in the country™,

The motion was adoplrd.

SHRI PRASANNBHA] MEHTA :
1 introduce the Bill,

15°33 hrs,
CONSTITUTION (AMENDMENT)
BILL*

{AMENDMENT OF ARTICLE 71

SHRI P, Rﬁi]AGOPAL NAIDU
(CHITTOOR) : beg tomove for  leave
to introduce a Bill further to amend  (he
Constitution of India.

MR. DEPUTY SPEAKER : The
question  is:
" That lcave be granted to introduce a

Bill further 10 amend the Constitution of
India’,

The motion was adopted.
SHRI P, ]Bh‘h]AGOPAI. NAIDLU
1 introduce the Bill.

————

 —

*Published In Gazctte of India Extracrdinary, Part 11, Scction z, dated a1-7-y8.



